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Il;ggicjgi}m'b Oggiiulgtﬁinle ‘Date: 23—~ /07“'
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This is a review petition
requesting for review of our ordl judgment
dated 12-9-94. The main éround urged by the
applicant for review is that the case was
fixed for final hearing on 25-7-94 but the
advocate of the petitionér was not able to
appear before the Tribunal due t6 unavoidable
circumstances and the petitioner was under 3
‘the impression that the matter was adjourned :
to 26-9-94, but however the matter was
disposed of by single bench on 12-9-94
without hearing the pdtitioner. Thus the
order has been passed without Biving an
opportunity to the applicant of being heard
and the petitioner has a good case on merits
a@s per the rules regarding compassionate

appointment.

2. The order sheet shows that the
matter was admitted on 18-7-94 and adjourned

- to 26-8-94, Thereafter it was adjourned to

12-9-94. In our order we have stated thet the
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applicant is absent though noticed.
However, the matter has been considered
on merits and after considering the -
pleadings of the appLicant and respon-
dents and considering the relevant

case laws.

3. No ground has been made
out for review or rehearing of the
matter. The R,P, has no merit and

therefore it is rejected.
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